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BANGALORE BENCH.

ORIGINAL APPLICATION NO, 768/ 1993 - % i

! MONDAY, THE 18TH DAY OF JULY, 1994

' Shri Justice P.K. Shyamsundar - ess Vice Chairman
Shri T.V. Ramanan eee Mamber (A)

f M.M. Mariheggade

. Medical Assistant

M.I. Room AODE
C.V. Raman Nagar
Bangalore-93.

Smt. B, Jayalakshmi
MI Room ADE

C.V. Raman Nagar, .
Bangalore~93, . eee Applicants

( By Advocate Shri P.T. Sreenivasa Reddy )
Vs.

Scientific Advisor

to the Ministry of Defence &
Director General (R&D)
Ministry of Defence DHP PO
New Delhi.

Director

.Aeronautical Development

gstablishment : _
C.V. Raman Nager o
Bangalore - 93, :

Estate Manager
Estate Menagement Unit
DROC Township

- CeV. Raman Nagar Post

Bangalore - 93 . es+ Respondents

( By Advocate Shei M.S, Padmarajaiah, Central = '
Government Senior Standing Counsel )

SRDER

Shri T.V. Ramanan

We have heard the learned counsel for the applicants and’

the learned Central Govt. Senior Standing Counsel appearing for the

espondents.
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2, ‘This is about allotment of a higher type of ééﬁommodatiqn_ SE
the Qpplicants, i.e. qbarters of type Il. Both the applicants are in
oc;upation of Type I quarters for about 7 - 8 yearevnnw.'the grievance
is that although the applicants ére entitled to Type Il quarters, they
have not been allotted the same by the respondents. It is seen f rom

the replyifiled by the respondents”thatyprior to May, 1992, there was
100% prﬁvision of accommodation under Key Personnel Q@oté for certain
cafégories‘of-employees in R-2's organisation including Ndrsing Orderlies
to which category the applicants belong, although they are now designa-
ted as Nursing Attendants; that subsequently by the Allétment Rules for‘
R&D (Common 9201) Residential Accommodation, 1992, the earlier classi-
fication for Key Personnel which kept 100% bfovision of accommodation

was done away with. That being the position, it is pointed out by the
leamed Senior Standinc Counsel, the applicants wou1d>be considered for
allotment of Type II guarters in their turn on the basis of their

seniority in the list kept for allotment of Type=II accommodation.

3. Learned counsel for the applicantsvbrinQS'té our notice
Annexure A-14 which ie an order of allotment dated 9,3.94 issued by
R=3 allotting a Type III quarter under the ksy persocnnel quota to
one Shri Nagarajaiah, Pharmacist, and quéstions the Qalidity of the
confention of the respondents that the key personnel qﬁota stands
‘abolished since May, 1992, He, therafofe, argues that just as

Shri Nagarajaiah has been ailotted a_Typé 111 quartér under the key
personnel quota, the applicants should also be allotted Type 11
quarters, to which they are entitled, under the 100% quota and in
this context, he also cites the example of Smt. Rajamma, who was just
immediately senior to the applicants and who was allotted a Type-1I

quarter only in April, 1992 under the key personnel gquota.
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44. b The leerned CGntral‘Government Senior Standipc Couneel at ,

-thie atage suggests that the applicants could be enabled to make

. separate representationa to R=2 and seek allotment of Type—II

. eccommodation under the key personnel quota under uhich Shri Naga-

rejaieh, Pharmacist, has been allotted a higher type of accommode-

tion, as in Anneere A-14, The learned counsel for the appllcante
eees_no objection to this and we aleo consider that it would be

apprepriate if. such representations were made and if they could be

| .
duly iconsidered by Respondent No, 2.

o .

5. We, therefore, direct the applicants to make detailed repre~

sentations to Respondent No.2 seeking allotment of Type-II quarters

under the key personnel quota by citing the case of Shri Nagarajaiah

within a period of 15 days. Thereafter, the reSpondents may consider

and dispose of the same within a8 period of two months from the date

of récezpt of such representations in accordance w1th the rules and
T

the sewiority for allotment.

L
6o 1‘ With the above observations, ‘this appllcation flnally stands
-dlepored of. No order as to costs.
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| T.V' Ramanan ) ' ( Shri P.K. Shyamsundar’ )
Nember (r) _ , Vice Chairman
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